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FINAL ORDER NO- 70555 / 2019 

 

Per: Archana Wadhwa 

 

 After hearing both the sides, I find that the demand of 

Rs.7,201/- stands confirmed against the appellant under the 

category of ‘Mandap Keeper Services’, a category under which 

they are registered with the Service Tax Department.  

2. The said demand is based upon the difference of figures, 

as reflecting in the balance sheet of the appellant and as 

shown in the ST-3 returns. The appellant has explained that 

the said difference is on account of the fact that some services 
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were not provided even after taking the bookings and the 

amounts were returned subsequently.  

3. However, apart from the said difference, I find that there 

is no evidence produced by the revenue establishing that the 

appellant has actually provided such services of Mandap 

Keeper in respect of the said differential amount. In such a 

scenario, demand cannot be confirmed against them.  

4. Accordingly, impugned order is set aside and appeal is 

allowed with consequential relief.  

(Dictated in Court) 

 

 

   (Archana Wadhwa) 

 Member (Judicial) 
  
 akp 


